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                                   Misc. Order No. 50574/2017 
 
 

Per Ashok Jindal : 
 

 Considering the fact that Single Member Bench of this Tribunal 

is hearing appeal filed in 2017 itself.  Therefore, there is no 

requirement to file application for early hearing of the appeal.  

Accordingly, same is disposed off as being infructuous with the 

direction to list the appeal for final disposal on  12.9.2017. 

 (Dictated & pronounced in open Court) 

 
        (Ashok Jindal) 
Member (Judicial) 

RM 


